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App1icatofl under Section 19 	
j1 

1 ki 

ADMINISTRATIVE TRIBUNAL ACT, 198?W ° 

Surendra Prasad 

Vs. 

Union of India & Others. 

Aoj,flcnt. 

Respondents. 

I N 0 E X. c:c1v- 

sr. No. 	Description of the Annexure. 	Page Nos. 
document relied upon. 	 From 	To. 

1 	Application. 	 1 	10 

2 	Application dated 66-90 A 	 11 	- 

addressed to Respondent 

No62 . Request for leave 

under C.C.S. Leave Rule 45. 

3 	Fitness Certificate No.018587 A-I 	12 	- 

dated 20-6-90 issued by 

A.M.04 on duty of L.M.T.C., 

Sian Hospital, Bombay. 

4 	Joining Report dated 	A-2 	13 	- 

25_6-1990 of the Applicant. 

5 	OffIce Memo No.FW/ta?f/ A_3 	 14 

90-91/449 dated 29th Juhe 

1990 issued by Respondent 	 - 

No.3. 

6(e) 	Office Memo No.FW/Estt/ 	A_40) 	15 

90-91/546 dt. 9th July 

1990 issued by Respondent 

No.30 
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5r.No. 	Description of the 	Annexure. 	.Pages Nos. 
document relied upon. 	 From To. 

7 	Letter dt. 10-7-90 	A5 	16 

addressed by the 

Applicant to the 

Respondent No.2. 

8 	Letter dt. 12-7-1990 	A6 	17 - 18 

addressed by the Appli-

cant to the Respondent 

No. 3. 

9 	Letter dt. .1-8-90 	A-7 	19 	- 

addressed to the -i 

Respondent No.2 by 

the Applicant. 

10 	Bank Draft for .50/- 	4b 84 
- 	Vvct( 

( only with the first copy 

i 	
•0 

'Vaja16tnama in favour 

of ShriM.A. MAHALLE, 

'dvocate ( only with the 

first copy. ) 

( Surandra Prasad 

Date : 16-6-1990. 	 Applicant. 

Place : Mumbai. 	 . 
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OA 594/90 

Date: 1,10,90 

Mr. M.A. Mahali.e, Advocate 
for the Applicant. 

Mr. A.I.Bhatkar for Mr..M..I. 
Sethna Advocate f or the. 
Respondents; 

Today the'mater is fixed for 
filing reply. 	Mr. Bhatkar has 
filed reply and he submitted that 
e 	has filed reply for all the 
RespOndents 	He has served copy 
of the reply on the Advocate for 
the Applicant, 

Mr. Mahalle stated that is is 
his contention that Respondents 
No.2, 3, 4 have not filed their 
reply in their personal capacity. 

Since the reply of Respordents 
has been filed in the matter, the 
matter 	has become ready for 
hearing. 	However, 	it is not 
possible to fix hearing date in 
the near future on account of otherj 
old pending urgent matters. 	This ma 
matter is, therefore, kept on 
Sine 	die list,' 

Mr. Bhatkar. says that at the 
time of fixing the date of final 
hearing notice may be issued to 
all 	the Reondents. 	Notice ma lt 
also be issued to the Applican , 
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PER 	Dt, 

.As per direction of the 

Hofl *ble Vice Ohairmafl dated 

24893, the matter is Itaken 

up from Sine-dia list. Fxed 

for Final Hearing on 

If 
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